
VAISAmlA 16, 1910 (SAKA) Wrlttn An.rw~t• 210 

liable to be declared as deraulten di1en-
dtnna them from aecurin1 Import• liccoce1 
and export benefits besides any action 
that may be taken a1aio1t them under the 
lmpon-Export (Control) Act and tho 
Orden tnaed thereunder. 

Trade trend wltb France 

10021. SHR.IMATI BASAVARAJE-
SW.ARJ : Will tbe Miniater of COMMER· 
CB bo plcucd to atate : 

(a) whether the total value of trade 
between India and France io 1986 was 
blpcr u compared to 1987; 

(b) if to, the main re11on1 therefore; ... 
(c) th• steps bein1 considered to 

Improve tbe same dorioa the current 
year? 

1118 MINISTER OF ST ATE IN THE 
MINISTRY OF COMMER.CE (SHRI 
P. ll. DAS MUNSI) : (a) On the basis of 
tbe trade figures compiled by DGCI&S, 
0.lcatta. India's trade with France during 
1'15-86 and 1986-87 was as follows : 

(Rs. crorcs) 

1985-86 1986-87 %change 

Exports 202.71 274.51 +35.4 

. 
Import• 582.59 669.44 +14.9 

Total value 78S.30 943 .95 +202 
of the trade 

(b) and (c) Do not, arise. 

10022. SK&IMATI BASA VARAJ E-
SWAIU : Wiii the Minister of FINANCE 
be pl•ted to state : 

(a) wbetb• U 11 a fact that Union 

Govoromeat bave decided to formulate 
new cu1tom1 rules; 

(b) If so, the main cbanaea tbat aro 
likely to be made; aod 

(c) to what extent these cb•n1es wiD 
be heJpfuJ to the common people ? 

THB MINISTER OF STATE IN TBB 
DEPARTMENT OF REVEMUB IN TH8 
MINISTRY OF FINANCE (SHR.1 A. IC. 
PANJA): (a) to (c) It is presumed tbat 
the Hoo'ble Member is referrio1 to tb1 
Customs~ (Amendment) Bill, 1988 '8ill 
No. 38) of 1988. which bat beon io&ro-
duced by the Government for 111itabl' 
amending the provisions of section 14 of 
the Customs Act. 1962 (S2 of 1962), which 
provides for the valuation of the 1ooda 
for the purposes of a1M11mcnt of dutlea 
of customs charaeable on aoodl by 
rofercoce to their value. 1bl1 blll bu 
been pused by the Lok Sabha on 2.S.1918 
and 1s pending for consideration in the 
Rltjya Sabha. Rules when framed there-
under will be laid oo the Table of the 
House, u per the prescribed procedure. 

Trade upaaslon witb Aastralia 

10023. SHRIMA~I BASAVARAJE-
SWARI : WJll tho Minister of COMMER· 
CE be pleased to state : 

(a) the steps beins taken to tap the 
trade potentiaJ between India and 
Australia; and 

'\ ' 
(c) the voluma of bilateral trade at 

present 'T 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SRB.I P. 
R. DAS MUNSI) ; (a) FolJowiDJ 1teps. 
inter aHa have been/are beina taken to 
increase our trade w!tb Australia: 

(I) ExcbaD10 of trade deleaatiom Ja 
lndentified sectors; 

(li) Partidpatioo In trade fain/ 
e.idlihiUom; 

(ili) Meednp of JoiaC Bu&f ne• 




